tr

(caMP AT PaNAJI

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
MUMBAI BENCH, MUMBAI,
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ORIGINAL  APPLICATION NO. 1052/2%&@

Thursda this thc 27th April, 2000,

- o - e ———-—-—--_ - -————-----_——--——-——-—_-

Ccram: Hcocn'kle Shri Justice R.G.Vaidyanatha,Viecc-Chairman,
: Hon'ble Shri D.S.Bawcja, Mcmbcr (A).

Gajanan Sanb ari,

c/o. S.G.Bhoke,

201, leafl Bhavan,

Menczes Braghnza Rzad,

Panaji,

Goa. - «.+ Applicant.
(By Advocca te Mr.S.G.Bhobc) .

Vs,

1. Unicn of India, through
the Sccrctary, ‘
Ministry of Defcnce,
Ncw Delhi.

2. Chief of Naval Stnff,
N~aval Hcadquarters,
New Delhi.

3. Flag Officer Commanding-in-Chief,
Headquagtcrs, Southcrn va*L}
Commang,

ochi.

4, Flag Of flccr:)Chmﬂmndlngolﬂ-ChloF

Headquartcrs,” Western Naval

Command, Shahid Bhagat Singh Road.

Mumbai. .+« Respcndeonts.,
(By Advocate Mr.G.R.Sharma)

O R DER (ORAL)

(Pcr Shri Justicc R.G.Vaidyanatha, Vicc—Chairﬁan)
This is an application filed by the applicant for
a dircction to the respondents for regularising his .
scrvices. Respondents have filcd an affidavit in reply.
Tc day., applicant's couhsel tendcrs‘a Rejeinder, which
is taken on record. We hnvc heard Mr.SJG.Bhobc, learncd
counscl for the applicant mnd Mr.G.R.Sharma. the lecarncd

counsel for the regpondcqtu. | ﬁsz’///'
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2. Aftcr hearing the lcarncd counsels appearing oOn
both sides and going through the matcrials on rccord,

we find that applicant‘s cage for rcgularisation chall

“be considered as and when vacancy arise ns pointed cut

by the Tripkunal in the previous ordcr dt.9.4.199@ in
OA No.1304/95. Evengtoday, the learned counscl for the
recspondents fairly stated that as andlwhen vacancy arise
applicant's cnse for regularisation wiil be congidered
as per Rules. In view of this submissicn, there is no
nccessity te keep the OA pending.
, has

The applicant's contcntion that a post/to be
crcated and then applicant's scrvices should be regula:iscd
cannot bc(ggcepted. At this stago,lapplicant's counsel
submits that on 19.4.2000, the administration has called
feor willingnéss of £hc applicant for a post in Gujarat and
thc applicant has alrcady given his consent., If that is
sc, as and when vacancy arigse in Gujarat or elgsewhcre,
thc rcopondents tc consider the claim of the applicant
for regularisation.
3. In the rcsult, the OA is disposed by dirccting
the rcspeondecnts to regularise the applicant's scrvicces
no and when vacnncy»arisc, ns dircctcd in the prcvious
order of the Tribunal dt. 9.4,1997 in OA No,1304/95.

Nz ordcr ns to costao,

N ,l\,/
Sy
(D.S.BAWEJAN\ (R.G.VAIDYANATHA)
MEMBER (A} _ : VICE-CHAIRMAN



